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PPUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS | BENEFICIAL OWNERS OF
EQUITY SHARES OF VLS FINANCE LINITED FOR THE BUY-BACK OF EQUITY SHARES ON A PROPORTIONATE
BASIS THROUGH TENDER OFFER,

THIS PUBLIC (THE "PUBLIC ‘OR “PA") IS BEING MADE PURSUANT
70 THE PROVISIONS OF REGULATION 7(i} OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-

sbsgite disered

y from time fo tme at it The Gompany confirms fhat

& requied under Saction BA(Z){d) of ihe Act, the ratio of the aggragate of secured ang unseeured debis cwed

by the Compary shal be not more than twice the paid-up Equity Share capial and Free Reserves after the Buy
P

i) 55 pat e toel Consolidated Audited Fi i
s on Masch 31, 2024;
95, i of Equiy Shares e 2ol
of Equi dup Equity Share cap peny:
57, i 16 Al (Scheme)

1
inwlving th Company, and no pubic amouncement of the Buy Back shall be matie during pencency of any
sich Screme;
T Gompany shall niol make any hurther offer of Buy Back within a periad of o year reckaned from the sxpiry
of the Buy Back pariod i e. date on which the payment of consideration to shareholders who have acospied the
Buy Back, Offer s made,

Tho Comgary sl e i e By B Ot s il mncametof 1By Back Oher

mmrmmsnaummplmnm y Back n such manngr
e At andior e SEBI Buy Back Regulatons and any other appietie s

¥
funds for he said purpose.

an M Company shall not utize any money barrowed from banks or financial inslitutions for the purpase of Buy

BACK OF SECURITIES) REGULATIONS, 2018 AS AMENDED (THE “SEBI BUY-BACK REGULATIONS”), AND 4. BUY BACK PRICE AT WHICH SHARES ARE PROPOSED T0 BE BOUGHT BACK AND BASIS OF BackutsEauly st
CONTAINS THE DISCLOSURES AS SPECIFIED IN THE APPLICABLE PROVISIONS OF SCHEDULE i TO THE DETERMINING THE BUY BACK PRICE 9.12.The Company I In complance with the provsians of Secions 92, 123, 127 and 128 o the Act,
‘SEBI BUY-BACK REGULATIONS READ WITH SCHEDULE | OF THE SEBI BUY BACK REGULATIONS, 41, e Equity Srares of Price 0FT360): (Rupses Thras 913 There {efther n the past ar subsisting) n the re-payment of deposits, inferest payment thereon
QFFER FOR BUYBACK OF NOT EXCEEDING 33,00,000 (“THIRTY THREE LAKHS”) FULLY PAID UP EQUITY Hundite ac Eighy ony) per Eqiy Shars. The Buy Boek Price has boun arved a aftr. consideng vacus redemption of debentures or inferest payment thereon or redemption of preference shares or payment of
‘SHARES OF FACE VALUE OF 710/~ (RUPEES TEN ONLY) EACH OF VLS FINANCE LIWITED (“EQUITY SHARES™ factoes including but not imited fo the volume weighted average prices of the Equity Shares vaded on e BSE dividend due 1 any shereholder. o repayment of any tefm loans or inlsrest payable thergon Lo any inancial
OR 'SHARES"), AT A BUYBACK PRICE OF 380/- (‘RUPEES THREE HUNDRED EIGHTY ONLY') PER EQUITY and NSE where the Equity Shares are fsted, Ihe net worth of the Company. price eamings rabo, impact on other insiifubon or banieng company:
SHARE PAYABLE IN CASH FOR AN AMOUNT NOT EXCEEDING 21,25,40,00,000 ("ONE HUNDRED TWENTY fnancial parameters and the possible impact of Buy Back on the eamings per share 9.14,The Gampany will not Buy Back Equy Snares wihich are lockedn of nontransferatle, unil the: pendency of
FIVE CRORES AND FORTY LAKHS ONLY'), EXCLUDING AKY EXPENSES INCURRED OR TOBE NCURRED 4. Tre uy Back Pce repress e o such lucken, or Ut the Equity Shares become vansferabée, a5 agplcae, during the period betwéen the date
;m"';‘f EUV\B':!CSKHME Mt meeﬁngz:ﬂ?g TEE ARGREGAIE wm”ﬁ‘;‘#; ) Premium of 30.02% and 1.64% ta the volume welghtad average market arice of he Equty Shars on NSE of opering and Gosing of the Euy Back Cffer
STANDALD:: AND CUIIS!!L{DATED‘FINANE}A STATEMENTS AS ON MARCH 31, 2024 RESPECTIVELY, and BSE respectively, duriag the three months preceding the August 6. 2024 (e, date of inmation to the  9.15.The fatio of the aggregate of secured and unsecured debis awed by the Company after the Buy Back shall not
L i »: Siock Exchangas (“Intimation dats”) for the Board Mesting to consider the proposal of the Buyback. be moce than wice s paic-up capital and free reserves, based on the latest avadable, Audited Standalone and
THROUGH THE TENDER OFFER ROUTE PROCESS USING THE STOCK EXCHANGE MECHANISM, ON A % - Consalidsted Financiaks of tie Gompany &5.c1 March 31, 2025, Whichever Sefs aet  loker amaunt
PROPORTIONATE BASIS FROM ALL THE EQUITY SHAREHOLDERS! BENEFICIAL OWNERS OF EQUTY 11 Premum of 24.06% and 25.37% over the volum woighied svaraga markt prics of e Equly Stares a1 e
SHARES OF THE COMPANY AS ON RECORD DATE ‘BUYBACK" OR 'THE BUYBACK OFFER'). NERF s AL e oo ek pres il il o Sl il 1 valus of the Eqity Sh sl it
ML i) Premium of 27.05% and 27.05% over the closing price of the Equily Shares on NSE and BSE respactively, DAt Lo, 8148 08) 10 L noroa! VB G1CE 410 b et pin b
) s on the Iofimaton Dais capial redemption reserve aocount and the delads o such transter shal be disciosed in s subsequent audited
A dciveishave been rounded of i o decinl places. freancial staraacts’
) Premis o 29:31% and 28601 ove he dsing i o e Equt w:e G NSE and BSE s
1. DETAILS OF THE BUYBACK OFFER AND BUYBACK PRICE e ity s eBogrt 9:17.The Buybock shal be complted wiin.a pornd of e yea from te dae o passing of e asoton iy e
1.1, The Board of Direclors {"Beard”), which term shaf be deemed to include any committee of the Board andior Meeting o mm,m F’“P‘*ﬂ‘ of e BUyback Board; The exac fme e fo the By by the Buy Bax
officils, wich the Board may cunstleuthais o s s powes 1o “Buy Back Commites”) VLS it G R limis;
i " H Y En ( y
i anee Limiled (“Company”), at it meeting wmé:::s\ 9, 2024 (“Board Mstellng Wﬁn;sﬁg\n;auwrugu?:; of Equit Shi 2310 be bought back under the Buy Back, such that here s &16.The Equlxy ‘Shares bought back by the Company will be compulsordy extinguished and will not be heid for re-
2 issuange;
sl cther appkcabl provisions of e Coctpanies e, 2013, s sa (.‘m.u,:mu“m o Loriunien o chang i the Buy Back Sizs, n tarms of Regulation Sivial of the SEBI By Back Reguiations o a T
(§nare Capial and Debentures) Rules, 2014, the Companies (Management and Administration) Ruies. 2014, 5. MAXIMUN NUMBER OF SHARES THAT THE COMPANY PROPOSES TO BUY BACK T ey il pet
the Companies {Meatings of Board and its Powers} Rules, 2014, to th exten! appiicable and other meisvani 5.1, The Cormpany propases to buyback 33,040,000 {Thirty Three Lakhs’) fully paid-up Equity Shares ef Faae VB'UE ‘) ¥ i
Rules made ereunder, 2ach o5 amended hom lime ko tme and the provisions of the Securiies and Exchange 03 101~ (Rupees Ten only) each ofthe Company or lesser, of group of nvestment cormpanies;
Board of India (Buy-Back of Securies) Regulafions, 2013, as amanded (*SEBI Buy Back Regulations”), tha by the BoardBuybsck Committee i tas of Regulation 5ivia} of the SEB Buy Back Regulatons. Furher, 20 T'p Eqm!y Sharss ol ac by ths Campany wil s singuihed andi physicaly deﬁl:oyed a5 may be
Securities and Exchange Board of India (Listing Obligations and Disclasure Requirements) Requiations, 2015, proposed Buy Back of Equity Shares of up to 33,00,000 (Thirty Thres Lakhs') represents 9.48% of the total applicable in h the SEB! the Act wi
as amended, {'SEBI Listing Regulations’) and subject to aperovals of statutory, reguilatory or govemmental number of Equity Shares in the total paid-up Equly Share capdal of the Company 5 on the date of Pubiic days of the date of payment of consideralion o Eligile Sharehoiders wha nm o me Equiy Shares
authorives, Insliboens of bocdes as pany. appraved and 948% of the lotal number of Equily Shares in the total paid-up Equity Share capital of under the By Back Offer,
the propasl o Buy Back of not exceeding umnm(mmnm Lakn) ul poid up ety sheres havlng a the Company as on March 31, 2034, which i wiin 25% o tolal rumber of culstanding Equily Shares of %8 .21 as per Reguiation 24(lf] of the SEBI Buy Back Reguiafons, e Promcter and mambers of Promter Group,
face valua of TH0Y- (Ruy ") represanting 9.48% of tha ok Campany. andor ther associates, shal not deal i the Equilty Shares or ofher spciiad securibes of the Company either
Shafe’s in the total paid up Equity Share. mmw of l*e Company. 25 on March 31, 2024, at a buy hﬁok W 0‘ 6. METHOD TO BE ADOPTED FOR THE BUY BACK through the Stock Exchanges or nff-markel transactons (including inter-se fransfer of Equity Shares among
Ssn;tmmw‘“ Hunetgd nd ;wam{?;n' Tl paidp, E?r“'“’shél’“ '?’MA‘" ?"‘{LB“: Bé“l" 6.1, This method to be adapted for the purpose of By Back shall be through the Tender Offer fouts thraugh Stock e Promoter and members of Promater group) from the date of the passing the board resolution Ul the dale of
ice”) for an amount ”“‘5"’2“"'?& x:gwm - (o Fneted Tivenky Fide Grcgsss And Fody L8k "" Exchange mechanism as preecribed under the SEBI Buy Back Regulations and circutass lssued thereunder, dlosing of the Buy Back Offer, oiher Ihan partispalion in the Buy Back;
4 including the ‘Mechanism for acquistion of shares waugh Stock Exchange” notified by SEBI Circutars or such - 6.22.The statements contained n &l the relevant documents in retation to the Buy Back shal be irue, material and
{axes s s secuties ansacon lax and goods and servbes x 1 any) 9 on delbute ncame on By i o, o b B ok ol Do ot il fachal a Sl o ot vy o e or e oAt
Back, stamp . scisrs foes Fing e, puc announcement xgenses, g and dispech xpenses
s e 7. DETAIL 9:23.The Company shal Buy
s sl g e s e bl il iy PERSONNEL AND PERSON IN GONTROL OF THE GONPANY AND DETALLS OF TRANSACTIONS IN THE el . SEBUHIOICEOICHDACHP 202014 o 3,212
shere capital and free raseriss of he Company based on Talest audiied sandaicoe and consalidated audited EQUITY SHARES 9:24.The Buy Back shall ot resulin delisting of the Equity Shares from the Stock Exchanges;
financisl slatemenls Gt the Company, respectively a5 o March 31, 2024, fiom he shareholdersbansfiosl 1.1 The aggregata sharehiokding in the. Company of (a) Pramalers and the members of the Promaler Group and g 95 The Buy Back would be to the condition of mainiaining minimum public Sharehulding requirements as
‘owners of the Equity Shares of the Company as on a record date to be subsequently decided by ImBDemlBuf persons in control of the Company; (b directors! frustees ! partners of the Promoter Group companies / enlifies; specified in Regulation 38 of the SEBI L\éllﬂQRequlllONS
Back Commitee {*Eligible Shareholders" through fender offer route, on a props (¢} Diractor b date of the Boand Mealing 10, AuauatB; o8 13, & moay shall ot By B fth i same nd
under the SEBI Buy Back Regulations 2024 and the date of this Pub«cr«nnwncemem\e August 12, 2024 s as follows; of othar specified securies
1.2. The Buyback s lass than 10% of the total paid up equity capitat and free reserves of the Company bassd on 714 Aggregate sharshalding of the Pruwm and the members of the Frwwbv Group 80 PefB0ns 11 g7 . oo Recegaion 5ic) and Schackll il ofthe SEBI By Back Rutons, I corfima i e v
the standalonie and consolidated financial stalements of 1 s per s audted finarcial stal i the C Fo A A ans i enders fenders n this
on March 31, 2024, through the board approval roote mpﬂlhemowsmnsmlml)unwmeskdnmmesfﬁl MWWsFWHERmMcEmNIB AMQUSHZ 2024, 15 26 follows: regard hasmummn by the Campany:
Buy-Back Regulations. Henoe, appraval of members s not reqired S | Name Entity Type | As on date of Board As on date of Public 9.26. Th letter of offer with the tender fom shal be Giepatched to Eligibie Shareholders wihin 2 (bwa) working days
1.3. The Baard of Directors of the Company approved the Buyback, by passing 2 Board Resclution, dated August &, Mo, | ting from e Record Date.
2024, The Buyback is further suhect o appravals, permissions, Sanciions and exemptians and subjsct 1o such | No.of % 2 %
conditions and modifications, i any, rom time to time from statutory, regulatary of gavernmental authorltes as i ., EONTRMATIONS FROW THE BOAR O DIRFCTORS G THE COMPANY
requized under applicable laws including but not limited ta the SEBI and the stock exchanges where the Equily ‘The Board hereby confirns hat £ has made & Uk the  after
Shares of the Company are fisted 8. National Stock Exchange of Inda Limiled {*NSE"), BSE Limied (*BSE”) 1| Oy Mavoira® | Promotr Group taking Intoreccount e finaritial posiion of o Gompany, hes-ormed tha opinion that:
and CSE Limited ("CSE"). ("™NSE" and together with BSE and CSE. the “Stock Exchanges”). Howevet, Equily 7 | Mahesh Frasad Mehrotra | Promoler Gioup 101 Immediatedy foliowing (he date of the Board Meating L. August 4, 2024, there wil| be no grounds on which the
Shares of the Company are not traded on CSE and eurenlly under suspension. The Company had fied the ‘(Hur; | Company could be faund Unatés to pay it dedts:
apphication for voluntary delisting of its shares from the CSE. Pursuant to the decision of the Board in (is meeting T 10.2.As regards g the date of the Board Meating approving
el on Octaber 25, 201 and the same fs penting o be consicered on the part of CSE 3 S::';i:ﬂ;”;m ;::Zm::“’““" 55 @: S m - Sz: 15 By k. i hawii Teiga s 10 Boet's Intenion whth et 5 the frénadementof the Compaens
1.4, The Buy Back wil be underiaken on 2 proportionate basis from the Exgible Sharsholders 25 on the Record \ | 2 business dung thal yeet and ot ol and characte of e Trancil resocrees, which wil, i the Boars's
Dale provided hat 155% {{een percen) of e nurmber of Equity Shares progosed (o bs baught back of number = e [ view, be avaiable 10 he Gompany during thal year, the Company d when
of Enuity Shares entitied as per the sharsholdng of small sharehoiders as defined in the SES| Buy Back Crad Wk w“ they fall due and wil d ‘Hureww ing
Regulations (*Small Sharehoiders”) as on the Record Date, whichever is higher. shall be reserved for the Smail 5 i FE — T 10.3.In forming i opinion aforesald. the Board has taken into sccount the liabillies 25 if the Comgany were being
Shareholers :ga"";'o;”;:‘;w s op '%gg?ﬁ: 3:1:21 "33':?5‘?“; S? :2: wound up undar the provisions of the Companies Act, 2013 or he Insolvency and Bankupicy Code, 2016
1.5. The Buy Back Size is 821% and B04% of the total paid-up Equy Share capita and free reserves of the s 3 SRR : (inclucing prospective and coningent kabilies):
Carvpany based on the fatest standaione and consolidated audied financial statements of the Company i 10.4 The et ol of secured
respechvely as al March 31, 2024 (being the dale of he lales! avallable audited slandaions and consolidated 9 | Souh “‘f“" Enterprises |P"°""”'G'°“" 1500 00k% 150 0.004% nan or equal 1o 2:1 cf its paicup caplial and e raserves based cn the standalons o consclidate financial
financial staterments of he Company) 0 | Pragall Mouldess Lirited_| Fromoer Groi = g 5 = stalements of the Company a5 on March 31, 2024, whichever sets.cut a lower amoun, as prescribed unde the
1,8 The Buy Back shal be underakes on a proportionale basis from 156 Ellible Sharehciders fhrough the Terder P i | " Companies Act and he Securites and Exchange Board of ndia {Buy-Back of Secuiies} Regulatons. 2018,
Offer Additonally, impiemented Hiy 1 ;| 11 REPORT ADDRESSED TO THE BOARD BY THE STATUTORY AUDITORS OF THE COMPANY ON
by the Company Lsing the “Mechanism for acqulsion of shares Invough siork axchange’ SEB 1 ‘;‘;:"‘"’ e T — 7:§f ;: !;;‘:’: PERMISSIBLE CAPITAL PAYMENT FORMED 8Y
vide Greular bearing number CIRICFDIPOLICYCELLI2015 dated Aprl 13, 2016 read with circular bearing Ll ool 11,1, The text of he Report dated August 5, 2024 received from Mis. Agiwal & Associates, Chariered Aocountants,
number CFODCR2ICIRIPI2016/131 daled Decamber 09, 2016, SEBUHO/CFODCRIVCIRIPI2021/815 dated (1) Diractors of VLS Capital Limited are Stalutory Auitors of 1 Company, addressed 1 the Board 1 repiocliced beiow
August 13, 2021 and SEBUHO/CFD/PoD-2PICIRIZ023135 dated March 08, 2023, including any amendments a Me.Tej Bhan Gupta
thereof (‘SEBI Circulars’), in s regard, the Campiany has requested NSE o provide the separate acquisifion by M. Ancop Mistra Qe ;
window to faciate placing of sell orders by the Eligbie Shamhmm who wish lo tender Equiy Shares n the e Vo Bk Independent Auditor's Report on the proposed buy back of equity shares pursuant to the requirements
Bay Back For e e By Back, NSE i Desigrated G M Vinod Pral of Section 68 and Section 70 of the Gompanios Act, 2013 and Clause (xi) of Schedule | of the Sacurities
Stock Extitange’), Onos the Buy Back is concluded, all Eqmly Shares purchiased by the Company in the Buy . Me Fojeah ot and Exchange Board of India (Buy-back of Securities) Regulations, 2018 s amended.
Back wil b extingueshied in terms of the SEB Buy Back Regulations. & Mr. Keshay Tandan
1.7 Interms of the SEB| Buy-Back Regulations, under tender offer route; the medbers of the Promoter Group snd {2) Direcloes of VLS Commodilies Private Limiled are. The Board of Directors
persons in conlro of the Company have the option lo paclcpate in he Buyback.In ths regard, a Mr.Subhash Chandea Jain VLS Finance Lined.
the Promotet Group and p | of the Company, have not axpr Intenion o paticipate in b, Mr. Rajesh Jnalani Ground Floor. 50, Dkhia Indusral Estate,
he Bujback. (3 Direcloss of South Asian Enterprises Limited are Phas I, New Dathi - 110020
1.8, Further, under the Aci, the number of Equity Shares that can be bought back during the firancial year shall nat AN it
axosedd 26% of the lolal number of Equity Shares in the paid up Equity Shares of the Company. Aceordingly. the
nurmber of Equity Sharss fat can be baoght back during the friancia year cannot exceed 868,988 (Eighty Six b Taf Ahan Glpls Dear Si,
Lakhs Ninety Eight Thousand Nine Hundred and Ninety Eighl] Equity Shares being 26% of 3,47,95.882 (Three. ©. i, Anupam Mehratra
Crores Forty Seven Lakhs Ninely Five Thousand Nine Hundred and Ninesy Two) Equily Shares of face value d. M Kishan Kumar Sori 05 by VLS Finance Limited (*the
of 10/~ (Rupees Ten Only) each, being the oulstanding number of fully paid up Equity Shares of the Company & D (Mis) Nesral Arora company") Intems o Clause ] of sms«h Tof m. Sacurities xnd Exchangl Board of India (Buy-back of
a5 on Masch 31, 2024, Since the Cor 1 Buy Back up to 33,00,000 {Thiny Three Lakhs) Equiy M i Bt g 201
Shares, iha same is wilin the aloresaid mil. Furiher, proposed Buy Back of Equity Shares of up 1o 33,00,000 i . i TRk Pl me ‘Em o
(Thily Three Lekhs) represents ahout 8.48% of the fotal number of Equly Shares in the total paid up Eaquily g Mr. Adesh Kumar Jain i 3 B Y
B PG Erpt e demt b e ke o = 1 s meefing held on G August, 2024, i I the provisions of the sections 63, aﬁi‘fﬁmm
its mesting held on %h Augus ur ion o
1.9, Pursuant to the propesad Buy Back and depending en the response to-he Buy Back, the voling rights of tha (4)  Diractors of Pragati Mauiders Linited are :,,ma;,, mg,os.s E,E,ne,,,fed (e “Adt” ?Jmi‘:ﬁﬁm Rm;::: PR
Promoters i (e Company may nareass from e sxisting shareholding in the folal equity capital and voting a Mz Keshav Tandan 5 il
bttt s S et i e L b M. Subhash Chandza Jain of pmssibie Capital payment. as al March 31, 2024 [Annextre-K) tereinaterreferred t as “siatament’), This
ueh further increase ot ge i control over the Vi Fradee Kurar Sharve B .
jusalbibl ¢ Mr. Praeep Ku " gement. for
110 Pttt By Back b gl Sharsokrs o tilgger o it Tt E Since deceased. The shares neid by Mr. Manesh Prasan Mehrotra- Promoter, Ws. Diwya Mehrotia and  Management's Responsibility
i PR . Vikas Matvotra - constiuents of the: Prarnotse Geowp of the Company ara yet t be vansmitied (o thair 4 he o Ack i
tax Is 1o be discharged by the Company as per the procedurs ksid down in the applicable provisions of the. respective logal heirs} as on 09th August-2024, Snip Lt
Incame Tax Act, 1951 read with any appiicabie rules framed thereunder. The transaction of Buy Back s sutject i bt e ! oo ce i he uyback Regulallons is \herespmsmnhtynl
1o securies transaction tax in Indla. Participation in the Buy Back by non-resident Eligibie Sharsholders may 742 Excopt 7.1.1, none of romoter Grow L  Incuding th the Amount of the
trigger capilal gains tax in the hands ursummmmersmmmrmum of residence. In due courss, Elgble Syl shiarge ot i Chriprrye g Comgeary .00 I i o e Boant Magiiog 19, Agigher 8, 2004 preparation and al Mg e iner ekevant upporing fecctds and decuments. ThS
a e b, Kot s Sawal and the date of this Publ Announcement | &, August 12, 2026. responsiity he design,
the pamcu\snteﬂ ek ot i b Ehgm\e suarewaeys are advised to conselt thexr ow legal, 713, Except none of the Directors and K of the Company hod any and presentaion of the Statarrent and appiying P preparaiion
s prior squly sharas of e Comgany I s Conigany & o0 he date of e Bcarc Mesting L, August 8, 2028 are reasonable in the cirpumstances,
1,11, The Buy Back from Eligible dent outside India, mcluding the and the date of this Public Announcement | &., August 12, 2024. §  The Management are responsitle to make 2 full inquiry into the affairs and prospects of the Company and to
Haiafe srarls ovieisad it ot R o o e i T T T foem an opinioa a8 speclfed In clause (1) of Schedule | 10 the SEBI Buyback Requlabons on reasonable grounds
d i L s Wams Dyeionstim. AnomcittolBoud | Asond and that the Company,having regar o s tateof firs, wil ol be rendered nsorvent vihin & e of one
any. ha. Meeting
i 1980, e 5 s year from that date. The Baard of Dectors are ala 0 s
reguiations framed thereundar and Income Tax Aot 1881 including rules and nofifications ssued thereunder, as Equity Equity requirernents of the Act and SEB| Buyback Regulstians.
applicable, if any and such approvals shal ba required 1o ba taken by such non-resident shareholders Shims {Sharie® Auditor's Responsibiity
112 A copy of this Publc Announcement is avallable on the website of the Company at www.vlsfinance com and 1| Mr. Adesh Kumar Jain Noa-Exscutive - 6,000 0017|6000 00i7| B Pursuant itis ourresponsibilit
axpectad {0 be avaiable on the SEB| websile vwwsebi govn and on the websits of the Stock Exchanges at ‘ Indapendent Direcior- that
wwwenseindia.com and wwva.bseindia.com during the pericd of the Buy Back, || Sharehoider Director I we have inguired inlo the stale of alfairs of the Company o relalon 1o its audited standalone ard
2. NECESSITY OF THE BUYBACK 12| Nr Sresh Kumar Aganwal Managing Director 2 2 consalidateid for year exder March 31, 2024
2.1. Having regard to the healtny cash flows that the Company has been able to consistently generate, the future {3 |Mr Kishan Kurai Soni_ Director-Finance & GFO 2 - 2 2 ii. the amount of pmmsntste capital payment as sated in Annexure A, has been propery delermined
ted casn flaws of the Company and the andcipated funds fequired for EapiF expenditure 209 warking | [Total 6,004 002 6004 0.0z considaring the an v conscl a3t Mareh 31, 2024,
caplal 1o mast Ihe expected fulure growth of he Company, the Buy-back is expecied 1o achveve the fallowing *inciuding shares heid by reiated persons accofance with the provisions of Section 68(2)(0) of the Euybicx Reguiatons;
pches: 7.04. No Equity Shares of the Company have been purchasedisold by Promaters and Promoter Group, fl. - the Board of Directors of the Comeany, at their Migeiing heid on August 09, 2024 have formed the opinion
211, optmiza tefums (o sharsholders; Difectos; Hey Manssabral Porsonssel ad parscns whio are i carivo of he Compeny Huring 8 perod of 5 speoie i cause s o Schedule |10 e Buyback Reguiatons,on ressonabls grounds and that re
212 enharics overal shareholders value, asd Su (6) manths grecading the date of the Baand Meeling 2t which the buyback was propased and from Company, ltg state of eftars, defined in the Management
213, optimize the capital structure the date of the Baard Mesting fl the date o1 the Public Announcement. WW;::“W ) within & period of ane year from the aforesaid date where al the proposed buybiack s
g appm)
2.2 The Buy Back, which is bemg implemented through (he Tender Gifer’ as prescribed under the SEBI Buy Back 8. INTENTION CF THE PROMO ANO PERSONS IN CONTROL OF
Reiahors wéuk oo il 155 6 oo £ S wheh 15 Oy opioss By THE COMPANY TO PARTICIPATE IN THE BUYBACK: 7 Z:f v:umseu sandaione and corsalcated fnanciel ST mren;u pLurr;n ﬁ;:gzr;uhn ’E‘;
nambe of it ) i
Bk ot e o Equly el tatn "““"”e’"’".ﬁfﬁ.f‘: 8.1, In tarms of the Bu,baﬂ'l:‘ R;g«bm;ﬂs. under the lender offe route, the Promoter and Promoter Group have an o R s e o At
b o |.| i i LN a5 specified under Seetion 14310} of mnm and ofher appiicable auboriaive pronounoements issued by the
larga nurmber Who woul 82, In s regard, the members of the Promter Group and persons in controt o the Company. have not sxpressed wep,an“pm,m ihe sudl
2.3 The Buy Back gives an option to the sharehoiders holding Equity Shares of the Company, ta aither (i) choose their intention to participate: In he Buyback. reasoriabla assuranca about whedher The said audit
10 paricaate and gt caan n e of Equy Sheres 1o be aocepled under e Gy Back Ofe or ] 9005 10 g, CONFIRMATIONS FROM THE COMPANY AS PER THE PROVISIONS OF THE SEBI BUY BAGK was ol plameed and e in cornectin wih any el eenuy aters thal may be.of potental
ot participate and enjoj 3 restiant increasa i heir percentage stiarshoiding, post the Buy Back Offer, without REGULATIONS AND THE ACT {Merest o third partis.
adddionl imesiment. The Qe shoims it " y Cottcoes
. BACHIN AMO ESUNED  BUY AECTOPERCEAE O I AP STV .. gy i by e
WOULD BE FINANCED 9.2. The Company shall not issua any Equity Sharas or Glher securiies fiom the date of the Board Meeting including W;;"‘P‘V with the ethical requirements of the Code of Ethics issued W "‘9 st F Gl Aoitewie
; B by way of banus issue ill he expiry of the Buy Back pericd 1.e. date on which the payment of consideration la of inda,
31; The maximum amount tequired under.ihe Buy Hack wil be: not exceeting £1:254000,000 (Rupees One shavenalders who bave aczapiad the Buy Bask is made In accordance with the Act and the SEB] Buy Back 9. W have conplied applicable requl th 1 (S00) 1, Qualty
Hundred Twenty Five Crores and Forty Lakhs only) excluding ransaction costs incuried or lo be incured for the Reguialions; Contro! for Firms Ihat Peronm Aucits and Reviews of Historical Finandial Information, and Other Assuranice and
By Back, belng 821% ano 801 o o aggragalof 1l pak-u Equly S capllond Fiss Resrves ’ Hatalad Servicae Enganements.
ofihe Cor Financlal Statemans of e Company 93 the!:nmnyenau o taise fther capital for 2 penod of ané year from the expiry of the Buy Back period L&, gag b
respactvely 35 at March n 2024 (being the dats of the Istest svailabis Audied Standslone and Cansolidated e daie on which the ‘he Buy Back Ofier ismadz  Opfnion
Financial Statements of tha Company), exceptin ﬂmhame of subsisting obiigations; 10 B ahave, and the information and expianations glven o us
3.2 The Buy Back wouid be made out of e reserves of the Company, The Cornpany shal ransier fiom s fisa 34 The Company shall ot Buy Back its Equly Shares or olner spesfied securiles from any person through by manageman, we report that
feserves or securities premium aocount andior such sources as may be pemmilted by (3w a sum equal 1o the jotaled deal whathar.on or off tha Siack Exchanges or thiough spol transactions o through any. privats (1) We have inquirad inta the state of aftairs of the cnn-w:ny in refation to it§ audited standalone and
nomina value of the Equity Shares Bought back thiough the Buy Back to the Capitsl Redempon Resenve ‘arrangement in the implementation of the Buy Back; for year 1. 2024 0p1 y
Aecaunt and bolrce sl Tre payments 65 T By Bk S . 21:25,4000 00 (upsss One v Tweny Fivs Cores and Fory L he Comp: 0125202,
shall be made out of the C: balances liquid imvests not excaed 25% of the paidup Equity d free o (21 The amount of permissible capital payment for proposed buyback of the equity shares as Computed in the.
Interrial esourcas of the Conipany (and ot fram te
val resourtes of the Company {and not any Eaan
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with the praposed buyback of equity shares of the company 25 mentioned in Paragraph 2 above, (il fo enable
the Board of directors of the campany to inciede In the pubic announcement and ather documents pertsning
to Buyback to be fled with {a) ihe registrar of company, the Securibes and Exchange Board of India, Stock

14.2.The Buy Back shal be implemented using the Mechanisa for acquiston of shares through Siock Exchange”
nalfied vide SEBI Circulars and following the procedure prascribed in the Act and the SEBI Buy Back
Regutalon the Board (inc y Back Committze

For Agiwal & Associates
Charterad Accountants
1CAI Firm Registration Number: 000181N

CAP.C Agwal

Painer

Memberstip No: 030475
UDIN; 24080475BKFLAS 1900

Piace: New Delhi
Date; August 9, 2024

A A

Cumputaion f amaunt of permissible capilal payment {owarcs buyback of equiy shares in aceordance wih the
provisa to Section 68(21b) of the Companies Acl. 2013 (the Act’) and the proviso to Regulation S((b) of the
Secunties and Exchange Board of Indla (buy-back of securiies) Requlations, 2018, as amended, based on annual
sudted Standalana and Consolldated Finansial Statements a6 at and for e year ended March 31, 2024

Excharge, and any e rsgulatory oty s por appicate Lo () e CentalDeposiory Securtos (i) ihe formaiiis of the Buy Back) s iy law from fime 1 fime.
Limitas, Depostary Limied and buy back 143 “he Buy Back, the Company has appointed Giabe Capliai Market Limited as the registered
with the proposed buyback of equity shares of the company for unwe:dssubm\wun 1o refevant authoriies in wm 10 the Comgany (e mmnwg Broker') o facilate the process of tendering of Equity SMIEL :hrnugn
pursance of the ather applicabls ct, and he buyback requiations. and should the stk the Buy Back and account
"m e used by any other person o for any ather purpose. Accordmgly, we do nol accept of assume any kabilty of the Buy Back Wi ba e by the Company, The contact detals of he Company's Brokes are as mllum

y o toany other report is shown o | Globe Gapital Market Limited
$ tmay come wiloul our pros consent 1 wrig, We have 1 resgonsiilly o updat his tepat o events ol ;
cagtiods aepuiing e 15 ks Bds topan, Address: 609, Ansel Bhawan. 16 K.G. Nerg, New Delh 110001

Tel: 0113041245

Email: compliancei@gobecapiial.com
Website: wwnglobecapifal.com

SEBI Ragistration No.: INZ00D177137

IN: UT4100DL1985PL 0021350

1, Exchange’)

taloment A A 131 for partcipation i the Buy Back (ander of Equity Shares inthe Buy Back} as wel as tha the spacmen sigaature recorded with Companyl Registrarto the Buy Back.
Ine proviso b the Act 5 01 Ine Buyhack Rewamns relevant schedule of acliviies wil also be inchuded in the Letter of Offar lo be sent in dus course 1o the Elighle g In case any Eligibis Shansholder has submitted Equity Shares in physical form for demateralization,
(8) Tre Board of Directors.of he Company, attheir narehol the Record Dtz such Efigiie Sharshelders should ensure that the provess of gatiing the Equity Shares demateriaizad Is
s sponiled i claise 1) of et | of e Buyback Regulatiens on masunsma grounds and aita 14, PROCESS & METHODOLOGY FOR BUYBACK time 50 that they can pantizipate in the Bay "
Company, havi r tate of afairs, il 14.1Th Buy B0k s opon 1 ll Elgile Stirehotorsersfcal i o the Carpany holting Equly Shases e of clnw of Buy Back
<ot by ahi year from fhat dafe shares h F Eligible Sharsholders, being non-resident sharehalders:
Rasisiction on Use: ufwﬁnmvanwnlﬂﬁ Rezord Date wil not be EWMME‘PBM"WMM and-shares fendared by ¥ Eugm Sharshoiders, baing non-resident shareholders {excluding foreign institutional investors!
1. The Reped the request of the Comgany Solsly for the Uss of the company (/) in connection such person(s| shall be refeclsd. foreign portioio investors) shall‘sisn enciose 2 copy of the permission received by them from R, if

applicable. to acquire the Equity Shases held by them.

In case the Equiy Shares are held on repatristion basis, the non-resident sharenoider shal abtzn
and enclose a latter from its authorised dealertbank confiming that a1 the tme of acquiring such
Eduity Shares, paymen for lhe same was made by the nan-sesident shareholder from the agpropriate
account (e.g, nonresident exiemal zccount) as speciied by RB| in its approvat. In case the non
regident stiaraholder fs fol in 2 posiion o praduos the saxd cerlicate, the Equity Shares would be

duemed 1o
shallsumit s consan et nkrossod o e Gompany, allowng the Gompany lo maks the payment
an lid Equity the Buy Back.

I8 W any of th he Tender Form, the
Equity Share: the By Back are !

14,11, Modification/cancelfafion of orders will be allewed during e tendering pam of the Buy Back Mufigle

b
a

ids made by a singe Eigible Sharsholder saall be clubbed and o 2 one” b o purpnse of
couptancs.

14.12. The website of the Designated Slock Exchange: shall dispiay only confinnsd bids: and accardingly, the

2

umuiative quanily tendeted shal be made avallable on the websile u& the Designated Slock Exchanga fie.

1z provide the separste acqusifon window {‘Acquisiban Windaw ) fo faciae placng of sal orders by Elighie
Shareholders whe wish to tendar Equity Stiares in the Buy Back, The detalls of the: platiorr wil be specified by
the Designated Stock Exchange from bme fo bme. The Company! Registrar fo the Buy Back shall provide he
entilament of Eligivis Shareholder o NSE Clearing Limitad (‘Cleating Corporation’)

14.5.1n the evant tock E {18 NSE} or if the Eligible

and the tendesing

14.13. Method of Settlement
Upon fnalization of he bass of acceptance as per the SEBI Buy Back Reguiations

‘The setiement trades shat be camied out In the manner simiar to satiement of rades i secondary markel.

[ Particulars | Amount R in akhs)

[ Paic up Ecuity Share Gapital a5 on March 31, 2024 - 347 95,982 | (A} T st sene
| equlty shares of Rs. 10 each, Tlly paid (excuding Forleted

| shases: 4,67,500)

| Fres Resarvas as on March 31, 3024 7

| i) Securities Premium
i) Retained eamings

| Total Free Resarvas B8 4
| Total C=(A*B) 152,708.77
I i ] (= 1527088 1550184

| accordance wih the provisa to Section 8(2)(b] of the Companies

| Aet, 2013 read with proviso to Reguialion 5 (6] of the buy-back

| Regutalons (10% of gaichup equity captal and froe teserves)

Note:

The amount of paid-up equlty share caplal and free resarves as at March 31, 2024 have been acauratuly

extracted from the lafest autlted annual Standalone ant Consolidated Finaricial Statements as ot and for the

year ented March 31, 2024

2 Considered as defined in section 2(43) read wilh séciion 68 and explanation 1 o Section 68 of the Cnmpanlas
far value

Act, 2013, Accordingly.relained the extent of s 2534 82 Lakh
changes of certan assets & fabiies.
For and an behalf of Board of Directors Signed for identification
VLS Finance Limited For Agiwal & Assocates
Chartered Accountants
(Firm Registration No.000181K]
$.K Agarwal KK Sonl Paftner
Managing Director Direstor-Finance & CFQ (Wembership No. 080475)
DIN:00106763 DIN:00106037 Place: New Delhi
Placa; Dalhi

Date: August §, 2024

Unguote

12. PRIOR APPROVAL FROM LENDERS

12.1.The Company has sanctioned faciies win lenders. As per Reguiation 5(jic} and Schedule I(xi) of the SEBI
8y Back Requlavons. IS confimes that there IS no breach of a1y Covenants as per he lenders agreements!
Back has

by tha Company. Further, the Company has sbained such approvals as may be required from the landars
pursuant o the pravisians of such facilibes

13, RECORD DATE & SHAREHOLDER ENTITLEMENT

13.1.As raquired under the SEBI Buy Back Regulations, the Company has fixed Monday, August 26, 2024 as the
record dale (the “Record Dale’) for the purpose of delermining he enifment and the names of the equily
shereholders who are eligibie to paricinate i he Buy Back The Equity Shares proposed to be bought back by
the Cempany shall be dividau into fwe categories iz. a) reserved category for Small Sharehoiders and (b) the
genesal category for oll shareholders other than Small Shareholders.

13.2.As required under the SEBI Buy Back Regulatons, the dispatch of the letier of offer shall be thvough electronic
made i accardanga wih the proVsIans of the Act Wihin 2 (two) werking days fom tne Record Date I e

from any Eligibl letlsc of of

the same shall be provided

Shareholders do not have any stock broker then that Elgible Sharshoiders can approach any stock broker b TheC which Wil transh
registered Wit the NSE (with whom they do not have an account) and can make: bid by using quick Unigue e
dlient codde (UCC') fankly through thal stock braker registared wilh e NSE aflsr submilting the details a5 aceepted under the Buy Back, the Clearing Corporation will make derect funds payout to the- l!sneﬁ\ve
may be requited by the siock broker (o bs in compliance with the SEBI Buy Back Regulations. In case Eligible Eligile Shareholder's bank account inked t the demiat acount. If Elgible Shareholders’ bank account
ty through a1y broker regis ifthe funds iransfer
Siack Exchange, then the Eligible Shareholders may approach Company's Braker, o bid by using UGG faciity dug to any reason, fhen sum funds wil e transfened o he concerned Seller Members sefiement bark
afer subimiting reqiste dacuments as requied to complate the know your chient [KYC)
6. AI the beginning of the Wﬂﬂema pericd, the order for hurws Equiy Shares shall b placed by me Wv 6 Incass of Cerlan lypes of El\g\ble Shareholder i, NRI, fareign Gients, £ic. where there are specific RBI
d, the order for and other
in m Aoguison Window by Elgbie Sharshoiders through her fespecive siock brckers "Salr Memhee{s) 1 1he unds pay-out woul be gven fo el raspecive Seler Nembers soflmenl ban account for omwrd
curng normal 2011 hoxes of the secondary matkel. The Sefer Menbers can ente orers fof iy States {ransfer to the Esgible Sharshakiets. For this purpase, the client ype details would be collected from the
y in Registrar 1o the Buy Back whereas fards: payout poraining 10 the bes setfled thiough cusiodians wil
b f"ﬂ‘ﬂ'e Shareholders after he: El‘We Sharshater e b fransfemed 1 e settiament bank acoount of the cuslodian, each in acoorsance wih the appicatie
mmplami i kYC requirement as sequired by the Company's mechanism prescribed by NSE and the Clearing Corporation from fime (o time.
14.7.Tne teporing requirements for non-fusident sharehoiders under Raserve Bank of Inda, Foroign Exchange d. The Equity Shares bought back In demat form would be fransfarred direcly to the.demat account of e
Management Acl, 1999, as amended and any oher nies, fegulatons, gileines, for remitance of nds, shial Company opened for Buy Back (Compary Demat Accaun’) provided s indicated by the Comganys
::MBWW‘ this Seflet member iadasi: Bioker of f wil be ansiested oy the Coipany's Bmkarlmhn mmmny Damamcmumm receipt of the
s Sty
148 Further, the Company wil not accept shares tendered for Buy Back which under restraint order of the caurtiany " e Sharthy i have 0 ensure that ey kep np i —
i dejiia ot wrters of m\mmg affien on Equity Shares due 10 rejections of due o non = awephnca of Exuily Shares under
ot i ool ol b et U o i oy, ant) v iplcyle ol e B i ok et Ine By Back, Further. Eigitle Sharcholders wil have 1 ensuts hat hey keep the bark account atiached
e ek e Sch foort b 10 et 1o s o i vchjaions o B or sy, T Company with thie P account active and Updated 10 recefve credil remttance dus lo acoeptances of Buy Back of
will not Buy Back Eqully Shares, which are locked-in or non-ranserable, untl the pendency of such lock-n, or Bl Shirsn b e
unti the: Equity Shares become transferatée, as applicatie, durng the pericd between the date of opening and i
Sosing e Buy Back Ofer 1, Excess demat Equly Shares or unaccepted demat Equlty Shares, If any, lendered by the Eigiie
harehoiders. i C i rae
14.9,Procedure 16 be followed by Eligibl g Equity Shares in i i s DP aocount, Hie e il
y in the elect under .
: 9. Intha case of inter-depository, the Claaring Corporaton wil cancal the exCess of Unaceapted éhares
e m;’g‘m’:’ [::;i‘\';'ﬁgam" '“““""E Bilor Mainber oy iy s datel of Fqty Shufes in target depasitory. The source deposilary will nal be zble 1o release e lisn wihout & release of Inter
i & o " Depository Tendes (IDT) Dlfer messape fiom targel depostory. Further, release of IDT message shal be
b, The Seller Member 0 sent by target depositery either based on cancallation raquest raceived from the Claaring Corpoeation or
{o fandes Equity Shares in the Buy Back using the Acguisiion Window of the Designaled Siock Exchange, sutomaticaly gensratec: sller malching Wit Bid acospied detal s recaived kosn ha Company or the
For furthes defals, Elgible Stareholders may refor o the cirulars issusd by Designated Stock Exchange Regfar 1 the Buyback. Post acelving the 10T ess e Fom tagst degoskony source deposory wil
o Clearing Corporation. cancall elsase @xcess or unacoepied biook shares i ihe damat aocount of he Elgibla Sharsholder. Post
. Tha details of the setfiemant number under which tha lien il b marked on tha Equity Shares tendered for complalon of tender I iz cemat otoon detas and ceceptes
the Buyback will be provided in a saparals circutar 1o be issued by the Stock Exchanges and/or Clearing bid quantty, D dlebil
Corporation oy Eligile Shareholder and it
. Th lien shall be marked by the Sellar Member in the demat account of the Elgitle Sharshoiders foc the itto Clearing Carg poslory
shares lendered in lender offer. Detals of shares marked as fien in the demal account of the shareholder 1

shall be provided by the deposiories to Clearing Corporation, In case, the Sharefolders demst account s
Tield with one degesitary and clearing member pool and Clearing Corporation account is held with other
depositary. shares shall be blocked In the sharshoiders demat-account at source: depostary during the
fendering pariod. Intor Depostory Tendar Offer (“IDT") instructians shall ba Initated by the shareholders
al source deposilory to cleanng member of Cleasing Corporation account at target depasitory. Source
depositary shal biock the sharehaldar's sacuritis. (i e, transfers from free balance to blockad balance)
and send IDT message lo target depository for confirming creation of llen. Details of shares blocked in the
sharehoiders demat socount shall
For custodian partcipant orders far dematerialized Equity Shares, eary pay<n is mandatory prior {0
confirmation of ofdenbid by custodians. The cuslodian paricipant shall either confirm o reject the orders
not ater than clasing of trading fours on the tast day of the tendering penod, Thereafter all uncanfrmed

shall revoke the cusiorian confimalion an he revised order shall be sent o the custodian agen for
confimation
Upon piacing the b, the Seler Sip [TRS) ganerates by
the Stock Exchange’ bidding system Io the E\ln\b{e Shamhok)ev 0 whass behall the bid has been placed,
TRS will cantain details of order submitied ke bid 1D No. application number. DP 1D, cliant ID. number
of Equity Shares tendered, etc. In ase of non-recest of the campleted tender form and oiher documents,
bt llen mariad on Equity Shares and a vai bid in the exchange bidding system, the bid by such Elighla
Shareholder shall be deemed fo have been accepted.
o TheE oty parcianl (0P

and ubocked, i case o releasing of s on Equy ‘Snares e

Any e

the Engible Sharsholder direclly by ihe Regssirar 1o the Buy Back. The Company is auliorizad to spil the
share certlicate and ssue a nsw consoidaled share cerificate for the unaccepled Equity Shares, in case
ihe Equily Shares. aceapted by the Campany are less than the Equity Shares tandered in the Buy Back by
Eligible Sharehokders holding Equity Shares in the: physical form

The Company's Brokar would aisa issue a coniract note fo the Company for the Equity Shares accepted
under the Buy Back

Elgible Shareholders who intend 1o pariicipate in the Buy Back shoud consul thaf respectve Sefler
Memberforany cost, elo.

by he Seller Member (secondary
markal transaction]. The Buy Back consideration recaived by the Eligible Sharehalders. n respect of
accepted Equity Shares, could be net of such eosis, applicadle taves, chames and expenses (intiuding
brokerage) and the Company acoepls n responsibiidy (o bear o pay such aaditionsl cost, charges and
upeasas (g bk e sy by B Bl sk, The Selle o) ikt

the Equity under the Buy Back,
14,14, This Equity Sharss lylng ta tha crecl of the Company's Demat Acceunt and accspted in pnysul o wil be
extnguished in he manner and following the in the SEBI Buy
COMPLIANCE OFFICER

15

15.1.The Board at s meeting held on August 9, 2024 appomted M. H Gonsul, Gampany Secretary & Complance
Offcer of tha Coripany, 88 the Compance Offcer or the purpese: of the Buy Back (‘Compianca Officer’)
nvestors may contact the Compliance Officer for any clarfications or 1o address their grievances, if any, dusing

of Equily Shares under the Buy Back, Further, Ekgile Sharcholders wil have to ensure that 1he)‘ heep
e bank accounl attached with e OP acoount active and updated (o reseive credit remitiance due fo
acoeptance of Buy Back of Equity Shares by the Company, In case the Clearing Corporation ts unable i

133 As definar in the SEBI Buy 8. tis
Shares having market vatie, on the basis of closing price of ihe Equily Shares on the Stotk Exchanges, having
the highest trading volume in respact of such Equty Shares 2 on Record Date, of not more than 2 2,00,0001-
(Rupaes Two Lakhs only).

13.4.In accordance with Regulation & of the SEB Buy Back Regulations. 15% of the number of Equity Shares which
the Company proposes 1o Buy Back or number of Equiy Shares entiled as per the shareholding of Small
Shareholders, whichever is higher shall be reserved for the Small Shareholders as part of this Buy Back,

135.0n the basis. of the sharcholding on the Record Date, the Company will determine the enfitement of each
sharehaldes, inchuding Small Shareholders, to tender thelr Equity Shares in the Buy Back. This enitiement for
each shareholder wil be calcuialed based on the number of Equity Shares held by the

will be made 6 their Sefier Member fa further depositing into Elgicle Sharefolders account.
1490, holding Equity in
Al Exgitie Sharsholdars holding the Equlty Shares in physical lorm shall nots thal in accordance with the
provisn fa regulation 40(1) of the SEB| Listing Regulaizons (notied by the Securies and Exchange Board
of India {Listing Obigations and Disclosure Requirements) (Fourlh Amendment) Regulations, 2018}, fead
with SEBTs press reiease dated December 3, 2018, transfers of securitis shal nol unless.

fice hours i & 10.00:2.m. 16 5.00 pm. «oept Sakurday, Sunday tl the:

closure of the Buy Back, al he following address;

Mr. H Consul,

Company Secretary & Compliance Officer

YLS Finance Limiled

Regd. Office: Ground Fioar, 90, Okhla Industrial Estete, Phose I, New Delhi - 110020

Tel.: #91 11 46656685,

Email Id: heonsul@visfinance com,
Website: v visfinance com,

the securities are held in the dematerialized form with a depasitory with effect from April 1, 2019. However,
In aocondance with the SEBI oreular no, SEBUHOICFDICMD1CIRIPZ020/144 dated July 31, 2020, the

on e Record Date and the ratio of the Buy Back applicable n the calagory to which such sharehoider belongs.
The final number of shares that the Company will purchase from each Eligiole Shareholder wil be based on the
tolal number of Equily Shares tendered. Accordingly, he Company may not purchase s of the Equiy Shares
tendersd by an Eligible Shareholda:

13.6.Afer accapling the EQuity Shares tendered on the basie of entilement, the Equily Shares left ta be bought
back, il any, in one category shall frst be accepted. in propartion o the Equiy Shares lendeted over and above
their entilement in the Buy Back by sharehoiders in that category, and thereafier from sharshoidérs. who have
tendered over and abiave [heir entilement I olher calegary,

137.In accardance with Regulation §(x) of e SE8! Buy Back Reguiafions, in order o ensure that the same Eligble
Shargholder with multiple demat accountsifalios do not receive higher entilement under Small Sharehoider
calegory, the Equity Shares held by such Eligible Sharsholder wih a common Pemmanent Account Mumbsr
("PAN") shall be Clubbed logether for datermining tha category (Small Sharshoier or Genaral) and enfilement
Under the Buy Back, In case of joint shareholding, y held i cases whe PANS
of the joint shareholders is dentical shallbe clubbed Iogether I case of Eligible Shareholders hokding Physical
Shares where saquence of PAN is identical and where the PANS of all joinl sharsholders are not avalaie, the
Registrar to the Buy Back wil check the sequence of the names of the joint sharehoiders and club together the
Equy Shares hewd in such cases where the sequence of the PANS and the name of the joint shareholders are
Identica!, The shareholding of insftulional investors e mutual funds, insurance companies, forelgn nsbiutonal
investors! foreign portiolo investors etc. with comman PAN shall et ba dlubioed together far determining their
eniiement and wil be considered separately, where these Equity Shares are feld for cifferent schemes! sub-
accouns and have diferent demat account nomenciature based on informaticn prepared by Regisirar to the
Buy Back as per recsived from Further, the Equity Shares heid under
the categary of ‘clearing members' or ‘corporate Body margin scoaunt or ‘tosporate body-broker’ as per the
bereficial postion data as on the Record Date with comron PAN are not proposed to be cluboed togather for
determining Iheir snlllensent and will be considered separalely, where these Equiy Shares are assumed to be

el on behalf of cients.

138 The participation of he Eligise Shareholders n the Buy Back is volunlay. Elgbla Sharchoiders may opt ta
participate, in partar in ful, liew of the Equity he Buy Back, or they
M opt o paricpats and joy 2 esuiant wrgasa 1 e parceniags harehoking. Starte completion
of the Buy Back, without any 1y tender & part of their enfitlernent

the opiion of tenderi andabove theit entilement) and
pamcme in the shorifall participation of some olher if any 1f the Buy
for isnat . then the shal be ignored for

mlwulamm of ennlament o tonder Equly Shares in the Buy Back

138.The maximum teoder under the Buy Back by any Eligible Sharehoider cannod esceed the number of Equily
Shares held by the Eligicle Sharehalders as on the Record Date. In cass the Eligible Sharshoider holds Equily
Shares through multipie demat accounts, he fendar Equily Shares through that demat account cannol exceed
e mumber of Equity Shares held in thl respenlw demat account

1310, The Equity the Eigible Sharebolders 25 well as addtional Equiy
Shares tandsred, if any, will be acn?ubzd as par the piocedure laid down in the SEBI Buy Back Requlations.
Eligiose Starsholders will receive 3 letter of ofer along with 2 tender ofier form indicatng the entilement of the
equity sharenokder for panticigating in-the Buy Back, Exgitle Sharenoiders who have registered their emal ids
wilh the deposllonesthe Company, shall be dispalched the Lettar of Offer through elestronic means, If Eligible
Shareholders wish to oblain a physical capy of the Letier of Offer, they may send a request fo the Campany o
Registrar at the address tr emall i mentioned in this Public Announcement

Shares inthe o tender iheir Equiy Shares in
per th fisions of the SEBI Buy Back Regulations.

¥

and lerms provided in the letter of offer

Efigible Shareholders who are holding Equity Shares i physical (um\ and intend to paricipate: in the Buy
h

16, REGISTRARTO SERVICE CENTER
16.1.In case of any queries, shareholders may alsa contact the Regisiar 1o the Buy Back. dung office hows i

1

0.00.2:m10.5.00 p.m. on el working days excepl Saturday, Sunday and pubie halidays il the closure of Buy

Back, at the folowing address:

RCMC

ch their documents
o vl e i Sk g e uﬂg\nai sharo cariiicalels) (8) valid share
ransfer fonvls) {Le.. form SH-4) duly filed and signed by the ransferors (Le. by al registered Ellghle
Shareholders in same order and as per the specimen signaures registered wih (e Company) and duly
witngssed ai the apgeepriale place aulhuizing e translar in favour of the Company (i) self-aested copy
of the Efigible Sharsholder's PAN Gard (i) the Tender Form duly signed {in case- Ihe Equity Shares are
in Joint names, the Tendar For must be signed by all Eliible Sharsholdars in the:sama order in which
they hold the Equty Shares) and Iv) any other reievant documents such &5 poter of atorney, toporsle
authorizaion (ndiuding board resaiulionspecimien. signature), notarized copy of death cerbficate and
suocestion certficate or probated wil, f the triginal shareholder has deceased, etc, as applicable. In
acdilon, f the address of an Elgible Sharehoider has undergone 2 change from the address tegistered in
ma Register of Members of the Company, Such Eliginie Sharcheidsr would be required 1o Submil & seff

 one.of the fol valld Aadhar Card, Voler

manmy Card or Passpart
. Basad on the documents mentionad in paragraph abave, the cancerned Sellar Membar shal place the bid
o bohallfte Eigle Sasholdr oling Equit St physeclform who whs o e Exgly
Upan placing the
b, Ihe Selier Member shal provide a TRS ganerated by (hs Designated Stock Exchange bidding system
10 e Elgitie Sharenoider. TRS wil contain the detais of orer submited i Folio No., appication no.,
Certiicale No., Distrciive No., number of Equty &l
Aer placing the bid, the. Seller Member o the Elghls Shareholdsr has to deliver the orginal share

=

RCMC She ate Limited
Contact Person: Mr. Muralh Dharan Nair
Add: B-25/1, Dkhla Industrial Area. Phasa -2 Near Rana Motors, New Deihi - 110020

s

Fax:

ek 01126387320
1126387322

Investor Grievanice Email: nvesior servcesg@romedehi com
Website: s rcmodein oom

SEBI Regn. No.: INRODU000429

Validity Period: Permanenl

CIN: US7120DL1350PTO001854

MANAGER TO THE BUYBACK

New Borry Capitals Private Limited
Contact Person; Mr, Satish Mangutka' Me. Ankur Sharma
Address: A-502, Marathon NextGen Innovs, Level 8, Ganpatrao Kadam Marg, Lower Parel, Mumba: 400 013

certfcate(s] and documents (as meniioned i paragraph 14 10(b) ahove"dlong wih TRS eifier by Tk Aarerty
mgslelsd post o courier o hand delivery 16 Registrar to e Buy Back (at the address msnuonw al Email; mb@nswbery.
paragrap VLS i
Finance Lmuoa By Back 2024, O copy o e TRS il b retaind by Rogstar 1o Buy Bsecand SEBI Regn. No.: INMIQ0012909
il the same ”f‘ﬁ _ ; Validity Period: Parmanent

L el [ 74445
be accapted

for thi Buy Back shall be subject f verdication as per the SEB| Buy Back Regulsbons and any furher
dections isuad i 1 ragard. The Regisrar o the Buy Back wil verfy such bids based on the cocuments
submitted o 2 dally basie. T cerificals(s) shal b lgted on the date
of receipt by the Regisirar 1o the Buy Bark. Onca the Registar to ihe Buy Back confirms the bids,  wil be
irealed as ‘confimed bids'

Al documents as mentioned above, shall be enciosed wih the valid Tender Form, othernise the Equity
Shases tendered wil be iable for rejection. The Equity Shaes shal be liable for rejection on the following
grounds amongst others: (i) I theve is any other company's sqully share certificate(s) enciased wilh the.
Tender Form nstead of the Equty Share certficateds) of the Company; (i) f the ransmission of Euuny
Snares and the Equiy name of the Eigiol Ifthe
E5gbls Shareholderstonder Equly Shares but e Regstar {0 he Buy Back doss not recenve the Equty
‘Share certifcatels), () In case the signature on the Tender Form and Form SH-4 does nal maich as per

18, DIREGTOR'S RESPONSIBILITY
18.1.In terms of Regulation 24{i)a) of the Buy-back Regulations. the Board accepts full and final responsibity for

Il the information contained in this Public Announcement o any oler information. advertisaments, Gircutars,

brechures, publcly malarials e, which iy bo issued in roation to the Buyback and confims bl such
document contains iue, factual and material not contain any
For and on behalf of Beard of Directors of VLS Finance Limited
sd- Sl Sdi-
Suresh Kumar Agarwal Kishan Kumar Sani H. Cansul
anaging Director Ditacior - Finance &CFO | Company Secretary & Compliance Officer
OIN - 00106763 DIN - 00106037
Date: August 12, 2024
Pisce: Delhi
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